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(b) if so, the detai ls thereof:

(c) whether the number of children employed  in 
such industries has come down since then:

(d) if so, the facts thereof; and

(e) the steps taken or p roposed to be taken to 
remove child labour atleast from hazardous industr ies9

THE M IN IS T E R  OF L A B O U R  (S H R I  M. 
ARUNACHALAM) : (a) to (e). According to 1981 census, 
the ’total ch ild  labour populat ion  in India was 13.06 
million. This figure rose to 17.02 million on the basis of 
the 43rd round of National Sample Survey conducted in 
1 987-88 . The  bu lk  of ch i ld  la b o u r  is e n g a g e d  in 
a g r ic u l tu re ,  and  a l l ie d  e m p lo y m e n ts  in c lu d in g  
household  occupations. Out of the total child labour 
population, around 2.00 million children are estimated 
to be e m p lo y e d  in h a z a rd o u s  o c c u p a t io n s  and  
processes. There is no data available to indicate that 
the incidence of child labour in hazardous occupations 
ha t  come down.

Government has taken several steps to tackle the 
problem of child labour. According to the National Child 
Labour Policy, 1987 the problem of child labour is being 
tackled through (i) legislation; (ii) general development 
p ro g ra m m e s  fo r  the  b e n e f i t  of c h i ld re n ;  and  (ni) 
implementation of the National Child Labour Projects.

A com prehens ive  law, namely, the Child  Labour 
(Prohibition & Regulation) Act, 1986 already exists to 
prohibit the employment of children in 7 occupations 
and 18 p rocesses. In addit ion, for sa feguard ing  the 
interests of children, thee are protect ive provis ions in 
various other labour laws such as the Factories Act, 
1948, the M ines  Act, 1952 and M oto r  T ra n s p o r t  
(Workers) Act 1961 etc. The approach of the government 
is to implement all the child related provision of these 
laws in a harmonious fashion.

G overnment is presently  engaged in the task of 
rehabilitation of about 2.00 million working children in 
hazaradous occupations by the year 2002. So far 76 
child labou f projects have been sanct ioned to cover 
over 1.5 lakh children through special schools where 
they are p rov ided  non-fo rm a l educat ion ,  voca t iona l  
t ra in ing ,  s u p p le m e n ta ry  nu tr i t ion ,  hea l th  ca re  and 
st ipend etc. Apart from this , a m ass ive  aw a reness  
generation campaign has also been launched against 
the evil of child labour at national, regional and district 
levels. Funds for district levels awareness generation 
have been released to 133 most child labour endemic 
districts in this country to sensitize people against the 
p ra c t ic e  of ch i ld  labour. T he s e  m e a s u re s  will  be 
consolidated and expanded in the coming years.

C onsum er Courts and Redressal Forum

‘ 316. SHRI SANAT KUMAR MANDAL : Will the 
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state :

(a) whether any assessment has been made by the 
U n io n  G o v e rn m e n t '  at a n y  s ta g e  in to  the

effectiveness and working of the Consumer Courts as 
the redressal forums for consumers grievances all over 
the country;

(b) if so, the outcome thereof; and

(c) if not. the reasons therefor9

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P L IE S ,  C O N S U M E R  A F F A IR S  A N D  P U B L IC  
D ISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (c). The monitor ing/assessment of the functioning 
of the  C o n s u m e r  C ou rts  is an on go ing  p ro ce ss .
According to the provisions of the Consumer Protection
Act, 1986. the admin is trative control of the Consumer 
Courts lies with the respect ive State Governments/UT 
Administrations.^

T he  C e n t ra l  G o v e rn m e n t  a lso  m o n i to rs  the  
functioning of the Consumer Courts in the States and 
UTs from time to time. The Centra l Government had 
sponsored a sample survey on the “Evaluation of the 
Effectiveness of the Implementation of the Consumer 
P ro tec t ion  Act. 1986 ” in f ive Sta tes,  namely, Uttar 
P radesh ,  M adhya  P radesh,  Andhra  Pradesh . W est 
Benga l and M aha rash tra ,  c o n d uc te d  by the Indian 
Ins t i tu te  of Pub l ic  A d m in is t ra t io n ,  New Delh i.  The 
summary Report of the Survey submitted in December.
1994 made, inter-alia, certain suggestions for improving 
the  f u n c t io n in g  of C o n s u m e r  C o u r ts ,  C o n s u m e r  
e d u c a t io n  and  a w a re n e s s .  S o m e  of the  
recommendations included the provision of infrastructure 
fac i l i t ies  as well  as un iform  s taff ing pattern  in the 
Consumer Courts, authorisation of the Presidents of the 
District Fora as Drawing & D isbursing Authori ty and 
bringing the expenditure of the consumer courts under 
Plan grant etc. Since these recommendations pertained 
to the admin is tra t ion  and m anagem ent of consumer 
courts, the Report was sent to the States and UTs for 
taking appropria te action.

With a view to enabl ing the States/UT Governments 
to strengthen the Consumer courts and also to reduce 
the pendency  of cases m these courts, the Centra l 
Government has commenced a central scheme of one 
time grant to States/UTs under which Rs.61 crores will 
be made available during 1995-96 and 1996-97. A sum 
of Rs.29.98 crores has been released during 1995-96 
and the release of the balance amount will depend on 
the extent of reduct ion in the pendency of cases in the 
consumer courts.

Over-B illing of Telephones

*317. SHRIMATI VASUNDHARA RAJE :

SHRI AMAR ROY PRADHAN :

Will the Minister of COMMUNICATIONS be pleased 
to state :

(a) whether the compla in ts of over-bill ing of STD/ 
ISD/PCOs have come to the notice of the Government 
during 1995 and 1996 (till date);
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(b) if so, the detai ls alongwith the number thereof, 
State-wise and particularly in district Coochbehar, West 
Bengal;  and

(c) the action taken, by the Government thereon?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : (a) Yes, Sir.

(b) The information has been called for the same 
will be placed on the Table of the House.

(c) 1. Instructions have been issued to provide
S T D / IS D /  P C O s  f rom  e le c t ro n ic  
E x ch a n g e s  only. In p laces  w h ich  are 
served by electronic Exchanges only. In 
p la c e s  w h ich  a re  s e rv e d  by 
electronmechanical exchanges, new 128- 
P C -D O T  e le c t ro n ic  e x c h a n g e s  a re  
opened to cater to the needs of STD/ISD 
PCOs as far as possible.

2. T he  E le c t ro n ic  e x c h a n g e  p ro v id e s  
dynamic STD/ISD Control facility by which 
STD/ISD on the te lephone can be opened 
or c losed as a check  aga ins t  m isuse. 
Moreover,  bills with detai ls of STD/ISD 
calls are issued through which franchisee 
can know the detai ls of the calls made 
from the PCO.

3. Indoor equipment and outdoor plants are 
checked to identify any technical fault.

4. E n try  to the  e x c h a n g e s  has  b e e n  
restricted.

5. V ig i lan ce  unit a lso  c o n d u c ts  s u rp r ise  
checks against misuse or divers ion of line.

[Eng l ish ]

[Transla t ion]

Import of Sugar

Will the*318. SHRI GANGA CHARAN RAJPUT 
Minister of FOOD be pleased to state :

(a) the quantity of sugar imported during 1994-95;

(b) whether it is a fact that the then Government 
had sold the imported sugar through the Government 
agencies at less than the cost price, and

(c) if so, the detai ls thereof and the loss of foreign 
exchange as a result thereof?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P L IE S ,  C O N S U M E R  A F F A IR S  A N D  P U B L IC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (c). During the financial year 1st April, 1994-31 st 
March, 1995, STC and MMTC together imported about 
9.77 lakh tonnes of sugar. The value of this sugar worked 
out to about US $ 37.93 crores.

This sugar was imported for meeting the demand of 
Public Dis tr ibution System and therefore, sold at an 
issue price of Rs.9.05 per kg. In view of this the question 
of loss does not arise.

Production of M inerals

*319. DR. KRUPASINDHU BHOI : Will the Minister 
of MINES be pleased to state :

(a) " the States where chromite, graphite, bauxite, 
dolomite and m anganese ore are available;

(b) the app ro x im a te  quantum  of these  m inera ls  
deposits in those States, State-wise;

(c) the annual production of these minerals during 
the last three years, State-wise; and

(d) the steps taken for the proper exploitation of 
these minerals?

THE M IN ISTE R  OF STEE L AND MIN ISTER OF 
M INES (SHRI B IR E N D R A  P R A S A D  BAISHYA) : (a) 
States where Chromite, G raph i te /Baux i te ,  Dolomite and 
Manganese Ore available  is given below

S.No. M inera l

1. Chrom ite

States where available

2. Graphite

3. Bauxite

5.

A n d h ra  P ra d e s h ,  B iha r ,  
Karnataka, Maharastra, Manipur, 
Orissa & Tamil Nadu.

Andhra Pradesh, Bihar, Gujarat, 
Kerala, Madhya Pradesh, Orissa, 
Rajasthan and Tamil Nadu.

Andhra Pradesh, Bihar,
Gujarat, Goa, Jammu &
Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Maharashtra, 
Meghalaya, Orissa, Rajasthan, 
Tamil Nadu and Uttar Pradesh.

A n d h ra  P ra d e s h ,  A ru n a c h a l  
P ra d e s h ,  B iha r ,  G u ja ra t ,  
H a ry a n a ,  K a rn a ta k a ,  M ad h ya  
Pradesh, M aharash tra ,  Orissa, 
Rajasthan, Sikkim, Tamil Nadu, 
Uttar Pradesh and West Bengal.

M anganese Ore Andhra Pradesh, Bihar, Gujarat, 
G oa ,  K a rn a ta k a ,  M a d h y a  
P radesh, M aharash tra ,  Orissa, 
Rajasthan and West Bengal.

4. Do lom ite

(b) S ta te -w is e  d e p o s i ts  a re  m e n t io n e d  in the  
enclosed Statement-I.

(c) S tate-w ise Annual product ion of the minerals 
d u r in g  las t  th re e  y e a rs  is as per  e n c lo s e d  
statement-l l.

(d) The Govt, polic ies including the New Mineral 
Policy of 1993 encourage investments in the mineral 
s e c to r .  A lso the  M in es  and  M in e ra ls  (R e g u la t io n
& D e v e lo p m e n t )  Ac t ,  1957 , M in e ra l  C o n c e s s io n  
Rules, 1960 and Mineral Conservation & Development 
Ru les,  1988 p ro v id e  for p ro p e r  e x p lo i ta t ion  of the 
minerals .


